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MINISTRY OF MICRO, SMALL AND MEDIUM ENTERPRISES
NOTIFICATION
New Delhi, the 28th November, 2011

5.0. 2712(E).—In exercise of the powers conferred under sub-section (1) of section 4 of the
Khadi and Village Industries Commission Act, 1956 (61 of 1956), read with rules 3 and 4 of
the Khadi and Village Industries Commission Rules, 2006, and consequent upon the expiry
of the five years term of the existing Khadi and Village Industries Commission notified under
notification No. $.0. 1 145(E), dated the 19" July, 2006, the Central Government hereby re-
establishes the Commission and appoints the following persons as members of the Khadi and
Village Industries Commission, with effect from the date of publication of this natification in
the Official Gazette, namely:-

L ZONAL MEMBERS:

[Clause (a) of sub-section (2) of section 4 of Kbadi and Village Industries Commission Act,
1956]

(1)  Western Zone Shri Devendrakumar R Desai, Full Time
“Arpan” Akshar Marg,
Near Amin's Vanda,
Rajkot,
Gujarat - 360 001.

(2)  Eastern Zone Shri Jainandu, Part Time
- 301, Shanti Niketan Apartment,
1.C. Road, Lalpur,
Ranchi,
Jharkhand - 834 001.

(3)  Northern Zone Shri Desh Raj Gautam, Part Time
Village & Post Office Chalola,
Tehsil & District: Una,
Himachal Pradesh - 174 303,

(4)  Southen Zone  Shri K.C. Kalappa, Part Time
Village: Amaravai,
Mandai: Manopad,
Dist.: Mahabubnagar,
Andhra Pradesh - 509 128.
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(5)  Ceniral Zone Shri Indresh Vikram Singh. Part Time
Semri Kothi,
Raebareli,
Uttar Pradesh.
(6  North-Eastern Zone Shri Sharif Uz-Zaman Laskar, Part Time
Kadiria Road, Madhurband,
Post: Silchar, Dist: Cachar,
Assam — 788 001.
iL EXPERT MEMBERS:
[Chum(b}ofsuh—seﬂbp@)nfswﬁmﬂ |
W
(7) Dr. Deepak Tyagi, - Marketing Part Time
A-28, Sector — 16, Noida,
Uttar Pradesh.
(8) ProfLR Verma, Science and Technology  Part Time
Institute of Beekeeping and Agro
Enterprises, G.T. Road,
Doraha, Dist: Ludhiana,
Punjab~ 141 421.
(9) Dr. Vibha Gupta, Rural Development Part Time
Magan Sangrahalaya, ,
Kumarappa Road, |
Wardha,
Maharashtra - 442 001
(10) Shri Bhupal Singh, Human Resources Part Time
Flat 0-604, Design Arch, Development
- Plot GH-6, Sector -V,
Vaishali, Ghaziabad,
Uttar Pradesh — 201 020.
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(1) Chairman, smg’Bantuﬂndia
(12)  Chief Executive Officer, Khadi and Village Industries Commzésion
(13)  Financial Adviser, Khadi and Village Industries Commission

2. In exercise of the powers conferred under sub-section (3) of section 4 of the Khadi
and Village Industries Commission Act, 1956 (61 of 1956), the Central Government herchy
appoints Shri Devendrakumar R Desai, Member, Khadi and Village Industries Commission,
as Chairman of the said Commission.

3. In accordance with the provisions of sub-section (1) of section 13 of the Khadi and
Village Industries Commission Act, 1956(61 of 1956), the members of the Commission
(except the ex-officio members) shall hold office at the pleasure of the Central Government
which shall not exceed a continuous period of five years commencing from the date of
publication of this notification in the Official Gazette.

[F. Na. 6(1)2011-KVI-11]
DINESH SINGH, Ju Secy.
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